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CENTLAL ADMINISTRATIVE TRIBUNAL:PRINCIPAL D
C.A. NC. 11B/95 Ca/
Moy, Delhi this the 18th day of Jan,95, !
V
§hri N.V. Krishpan, Vice Chairman{f).

5r. A. Vedavalli, Member(3).

G.5. Gupta,

Inspector of uworks,

Central Railway,

FARIDABAD, cow Patitic w1,

By advocete Shri K.B.3. Fajan,

Versus

—-d

The Union of Indis through

) The General Manager,

Central Railway,
Bombay V.T.
Bombay.

Z. The Divisionsl Nail Manage:,
Shansi Division,
Centrasl Railuay,
Jhansi.

3, The 5r. Oivisional Engineer (N),

Shansi Division,
Centrzl Failuay,
Jhans i,

4, The Assistant Cngineer (V),
Central Railuay,
Mathura Sub Oivision,
Qﬁ&ﬁuha. ao e RbspO*C
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Shizi N,V, Krishnan

The applicant is aggiieved by the A7 xure R
orcer of transfer dated ©,12.1984, The applice!
woiking as Inspector of Works (ICW) Grada=!

been transferred to Agra in the same cepacity, i+ vlaus

Shri L.K. Gupta promoted zs ICW-I, OSimultarzousi,, oo <5

Mukul Sexens, ICW-III in Agra has been transferias to Fawidsh
in plsce of the applicant and For this purpess 7. zpplics o

post at Faridasbacd has been downgy:de
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2. The learned counsel for the applicant s
the ICW is @ sensitive post tec which the orders dated 27,%. 168!
at page 38 would epply. These orders stipulete that persons
vho frequently come into contect with contractecrs and suppiiers
are required to be transferred every fcur years. Hs the
applicant has been posted to Fasricsbad only in Lctober, 16491,
he las not completed four yesrs period, end, therefere, tre
order of transfer is bad, He alsc poirts out that ir simile:
cases the parsons sre accommodated in the s:me ststion as wou.c

be euident from the Annexure A-15 orders, He furthsr state-,

_if necessary, the resrondents sven go tc the extent of trans-

ferring the post from one place to snother plece to accemrocel’
a particular smployee to suit his cenverjencas, It is the
applicant's case that the transfer is unnucessary and that

Shri Mukul Sexsna could be zdjusted at Agre itself, He alsc

§

points cut that the transfer affects tre schoolirg of his chi!
dren, In the circumstence, tte applicant prays that the

order of transfer be quached,

3. We hsve heard the lesrned ccunsel fcr the zpplicant,

We wanted tc know whether there is any rule er order thet

the applicant cennot be trgnsferred befere the expiry of

four yesrs period, He wss unsble tc procuce any su-h orcer,

It is settled law thet transfer is an incident cof service gnrn
is purely an sdministrative metter in which we nermally canno!
interfere, Neo greunds have been made out for eur inferfersnce.
If the petitiensr had any grisvaence about his transfer, hs
eught to have submitted a repressntation tc the autherities

concerned,
4, At this stage, the leerned counsel fer the applicant

ststes that the G.A. has also alleged malezfice :gainst

Respondent Ne, 2, UWe have seen the 0.A. There is nc such
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specific allegetien in the greunds. Besides, the seccnd
respondent has alsc not been arrgyed as a party ir his
persenal capacity, |

5. In the circumstance, we find nc merit ir the G.a.
and it is dismissed at the admission stage., The applicant
is at liberty to seek depertmentsl remedies, if se gdvised,
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(OF. A. VEDAVALLI) (N.V. KEISHNAN)
MEMBER(J) VICE CHAIRMAN(H)
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